1 Notues regarding que.vtion
RAJYA SABHA
Monday, the 1th September, 1910/the

16th B'tadra, 1892 (Saka)

The House | let at eleven of the clock. MR.
CHAIRMAN in the Chair.

REFERENCE TO NOTICES REGARD-
ING QUESTION OF PRIVILEGE
AGAINST SHRI RAMNATH GOENKA

MR. CHAIRMAN : Before | take up the
business or the Agenda; | want to dispose of
some r Jtices of breach of privilege. | wish to
hear those honourable Members who have
give-, notices, or some of them, in order to
nake up my mind as to whether | sho lid give
consent to adopt, the language of the rule to a
motion, for breach of priv lege. | am not yet
giving my consent. 1 am inviting those who
have given me nodes just to speak briefly so
that 1 may be able to make up my mind on
that questic i.

SHRI SUNDAR SINGH BHANDAR1
CRajasthan) : On that before you begin, |
would like to say  something
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SHRI BHUPESH GUPTA (We.t Bengal) ;
Mr. Chairman, your position is quite
according to the rules. About this breach of
privilege matter you have been right in saying
that you would hear those honourable
Members who have given notices as well as
others, that is, those who wish to speak. On
tit* basis of that you will make up your mind.
As you know, you even have the power to
refer the matter to the Privileges Committee or
sua mom. you may also admit a motion
straight on the floor of the Hou-tc. It is for you
to decide. If you think that the case is such as
should go to the Privileges Committee, it is
for you to decide. If you think that the case is
such as can be taken up immediately, a motion
could be admitted by you straightway and put
it lo the House; that also you can do. You may
also reject the permission. All these three
courses are open to you under the rules.
Therefore, | think it is good that you are
allowing both the supporters and the
opponents, if there are any, to make their
statements, and in the light of their statements
you can decide in what manner this particular
motion should be dealt with by this House,
directly on the floor of the House or through
the Privileges Committee. It is for you.

MR. CHAIRMAN : | want to make one
observation with regard to what Shri Bhupesh
Gupta has said. He has said that
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I shall hear the opponents also which is not
correct. | have asked only the movers or some
of the movers to make brief statements on the
question whether there is a prima facie case for
breach of privilege. | have already said that
this | have done in order to enable me to reach
a conclusion whether there is a prima facie
case or not. | have not said ‘opponents'.

SHRI V. B. RAJU (Andhra Pradesh) : what
is the subject-matter of discussion ?

SHRI GODEY MURAHARI  (Uttar
Pradesh) : If the breach of privilege relates to
anything that was published in the newspapers,
then | would say that it should have something
to do with what is going on in the House.
Otherwise, | do not think any breach of
privilege will arise. In the first pace if the
breach of privilege has got something to do
with the statement that is going to be made,
then the statement should be made first and
after that the Members have a right to say
whether a breach of privilege has been
committed or not .

(Interruptions)
it geax fag Werdl ;. 3z uF gEa
gate g o e feaga g1 w@ra
SHRI GODEY MURAHARI : If there is no

subject-matter on which a breach of privilege
can arise, you should not admit it

SOME HON. MEMBERS : What is the
matter that we are discussing ?

SHRI CHITTA BASU (West Bengal) :
What is the issue ?

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : You should ask somebody to raise
the issue so that others will know.

SHRI BHUPESH GUPTA : | raise the issue.

SHRI CHANDRA SHEKHAR : How can
he raise ?

MR. CHAIRMAN j | want to know from
Shri Tyagi whether he wants to proceed
against any particular individual and, if so,
against whom. His notice to me appeared to be
vague.
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SHRI M. S. GURUPADASWAMY
(Mysore) : Why don't you read it out ?

SHRI MAHAVIR TYAGI (Uttar Pra
desh) I leave it to you and to the
House. If the House is not interested,
then let it be dropped. | refer you to

the reply given on Monday last by my
honourable friend Shri Raghunatha Reddy
on the question of Shri Ramnath Goenka
utilising the National Company's funds for
the purpose of buying 1ISCO's shares.
While giving the detailed reply, we were
given to understand that the matter was
sub juidice and the matter was being in
quired into and the case was going on.
Two days later, we found a statement
issued by Shri Ramnath Goenka. It ic for
you to see whether, it is a contempt or
whether it is a question of privilege or
not. The Mirris'er makes a statement and
on that a private party—Shri Ramnath
Goenka who is my old personal friend—
makes these observations. Thereby, even
if he has commitied a breach of privilege,
I would not mind the case being inquired
into by the Privileges Committee. After-
all, friendship does not mean that I should
not do my duty. He says that the rnly
given by the Minister was absurd and
maliciously misleading. Then he says that
he is being prosecuted because of the cri
tical attitude of the Indian Express against
the Government. Well, if this is true, | v
would like to know, Sir, if one i dividual
openly makes a statement, openly contra
dicting what the Minister hinrelf has
said,—it is really a serious question—who
is right and who is wrong. If the Mimstsr
has committed a breach, well, it is a de
finite breach if a wrong reply has been
given and if the reply is right, then the
person who openly criticises the Minister
has committed a breach of prri‘ege.
Therefore, | want you to decide and |
want to lay this statement on the Table
of the House so that you and the other

Members  might compare  whether it
deserves .
SHRI BHUPESH GUPTA :  Whose

statement is this ?

SHRI MAHAVIR TYAGI : I am not
givinga statement, ftisoniya newspaper
report

MR. CHAIRMAN Mr.  Chardra

Shekhar.
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SHRI MAHAVIR TVAGI : | am putting it
on 1 e Table so that Members might see wl
tther a breach has been committed by th s
gentleman and if he is right, it coul 1 be
known through a court of inquiry o |
whatever the procedure is. Then, the vlinister
should be taken to task. If the Minister has
given a wrong reply to this House .

MR. CHARMAN : Please listen to me
now. | do r jt want that it should be laid on
the Table. | have got the whole newspaper
myself ; you have got just a cutting. | have
read ii. You need not put it before me.

SHRI MAI IAVIR TYAGI : The question
is, if tie matter comes for discussion, how
will the Members make up their mind if they
have not seen this statement ? Then alone
they can do it.

(Interruptions}

MR. CHAIRMAN : Yes. But it is only
when the qu< “tion. comes up. | have still to
consider whether | should give my consent to
the question coming up.

SHRI MA IAVIR TYAGI : Sir, will you
permit n e to read it out ?

MR. CHARMAN : It is not necessary.
You have given the substance of it. 'Mali-
cious' is the :rucial word. You have used it.
Now, Mr. Chandra Shekhar.

SHRI CHANDRA SHEKHAR : Mr.
Chairman, | have given notice to move
against Shri Ramnath Goenka and the "Indian
Exp ess" for publishing a statement of Shri
Goenka in its issue dated the 4th September
1970. The purpose' of my notice is quito
limited. The wvery first sentence of the
statement published in the "Jndian Expi ess"
says that the statement of the Minister is
maliciously misleading. This is enoujih, Mr.
Chairman, to prove that this is igainst the
prestige, dignity and decorum of this House.

{Interruptions)

SHRI C. | >. PANDE (Uttar Pradesh) : It
may be ti te also. . .

{Interruptions)

SHRI CHANDRA SHEKHAR <« Mr.
Chairman, | ;hall very humbly request my
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lion, friend on the other side to see that even if
a Minister makes a false statement, it is for
you, Mr. Chairman, or for a Member of this
House to challenge the statement of a
Minister.. .{Interruptions) Even if the
statement is false, according to the
parliamentary procedure, a Minister has got
the right to correct it. Bait, no outsider. . .
(Interruptions). Mr. Chairman, may | request
Shri S. N. Mishra to control Shri C. D. Pande

(Interruptions)

SHRI PITAMBER DAS {Uttar Pradesh) :
Sir, 1 would very much want Mr. Chandra
Shekhar to be heard quietly. We may be able
to appreciate the argument.

SHRI CHANDRA SHEKHAR : Mr.
Chairman, what | was trying to submit was
that even if a Minister makes a fa'se statement,
totally false statement, it is the right and
privilege of any Member of this House to
challenge this statement. No outsider, in
any parliamentary democracy, has been
authorised or has got the privilege to challenge
the statement of a Minister or any Member
(Interruptions).  If he wants to challenge it
(Interruptions) ... If he wants to challenge it
(Interruption) If he wants to challenge it, the
course open for him is to write to you to refer
to the matter and if you think that any wrong
has been done to person concerned, you can
order for making necessary amendment in the
House by the Minister concerned. Any
reflection on the proceedings of the House by
any outside person through any media is a
breach of privilege, is against the dignity of the
House and is a clear violation of the
privilege. Only two words of the statement of
Mr. Goenka are enough to prove that the
statement of Mr. Goenka is in bad taste. |
have nothing to add and I am not very much
sensitive about it because a person behaving
irresponsibly in the economic life of the
country is not expected to be very res-
ponsible in making such utterances but | would
urge upon you that you should take note of it.
It is not a matter to be investigated by the
Privileges Committee. It is a clear case. |
do not want that Mr. Goenka should be
brought before the bar
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of the House but | brought it before you only
with the intention that if you think that it is a
clear case of breach of privilege and Mr.
Goenka, howsoever economically influential
he might be, has no right to comment upon the
statement of any Member of the House,
whether he is a Minister or an individual
Private Member. If you think that these words
as have been quoted by Mr. Tyagi, are dero-
gatory to the prestige of this House, that they
are reflections on the proceedings of this
House, then at least the minimum | shall
expect from you is that Mr. Goenka should be
warned or admonished and should be brought
to his senses through your ruling and through
your warning. When the case is clear under the
rules of the House, it is not necessary to go to
the Privileges Committee and in this case |
shall not waste the time of the House.
Hundreds and thousands of cases can be cited
that no outsider has been allowed to challenge
the statement of any Member in the House
which has been made on the floor of the
House. With these words, I urge upon you that
in the name of the dignity, decorum and
decency to prevail in the House you should
take due care and | leave it to your good
judgment that you should take the necessary
steps to make amends and to warn such
irresponsible people who go out of their way
simply because they have so much economic
arrogance and economic power in, their hands.
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Trerruptions)

SHRI BHL >ESH GUPTA : It is just a
question of merits and demerits of the thing
and th; t can be decided here and now.
Constitution is not involved here. The issue is
whether there is a prima facie case in this <r
not.

(Interruptions)

SHRI C. D. PANDE : On a point of order,
Mr. Chairman. You should first call the hon.
Members, who have given you notice o this
thing, in the order in which their 1 lines
app:ar, and not those. who have not given you
this notice. Now Mr. Bhupesh Gupta has
given no notice; yet you have allowed him.
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SHRI BHIPESH GUPTA : | am not

speaking on t lis thing. . . .
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| SHRI C. D. PANDE : No, no, you cannot at all
speak now. | am one of those who have given
the notice and | should be allowed to have my
say, Sir.

SHRI S. S. MARISWAMY (Tamil Nadu)
: On a point of order.

SHRI BHUPESH GUPTA : My suggestion
is a serious matter. Now Mr. Chandra Shekhar
has put his case. It would no doubt fair if you
can ask someone to prove that it is a wrong
case. Every party should be given a chance to
express its opinion on this matter, and then,
after that, you may come to a conclusion,
because it involved the entire House. | would
not like that Mr. Pande should be shut out
from speaking. He should certainly speak.

SHRI S. S. MARISWAMY : On a
point of order, Sir.

SHRI C. D. PANDE : What about my
point of order ?

SHRI S. S. MARISWAMY : My point

of order is this. Mr. Chandra Shekhar has got
every right to put forth his case for a Privilege
Motion, but 1 would like to know whether he
has got the right to discuss the character and
conduct of anybody, especiallly of Mr.
Goenka, who is not a member here. Mr.
Chandra Shekhar. when he expressed his
opinion, said that Mr. Goenka has behaved in
an irresponsible manner in the economic life
of the country.

I am not pleading for Mr. Goenka, nor am |
his friend. But is it right to discuss about a
man who is not represented in the House ? |
want a ruling on this. Otherwise, how could
people who are outside, could be defended ?

MR. CHAIRMAN : Please sit down. Shri
K. V. Raghunatha Reddy.

SHRI C. D. PANDE : What happened to
my notice ? You please hear me for one
minute. You are allowing those who have not
given the notice. | was the first to give notice
and you told me that | will be given a chance.
But you are giving the chance to those who
have given no notice.

MR. CHAIRMAN : Supposing | don't,
.please sit down Mr. Pande.
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SHRI K. S. CHAVDA (Gujarat) : Mr.
Pande has given you the notice. Why should
he not be allowed to have his say on the
matter ?

MR. CHAIRMAN : | do not want your
advocacy. | am hearing him. Supposing | do
not find it necessary to hear you, | may not
hear you.

SHRI C. D. PANDE : There are points
which have not been covered by earlier
speakers. My grounds are quite different from
the grounds mentioned here. Therefore how
do you make your decision ? | want to put the
case as | conceive it.

SHRI M. M. DHARIA (Maharashtra) : On
a point of order, Mr. Chairman. Over this
advice of yours you have called on Mr.
Raghunatha Reddy to say something.

MR. CHAIRMAN : | withdraw that order.
No more please. | am giving my ruling on
this.

SHRI C. D. PANDE : No, no. How can,
you give your ruling now ? My grounds are
quite different, | have a different view of the
whole thing. The real question is the
background of the case, the question put and
the answer given, and then the Statement
issued by Mr. Ramnath Goenka. Mr. Goenka
in the first sentence has said that they are
political views and that the organ that he is
possessing holds certain political views.
Then, he said...

SHRI ARJUN \RORA (Uttar Pradesh) : On
a point of order. ... I am on a point of order.

SHRI SUNDAR SINGH BHANDARI :
The Chairman is not permitting you.

SHRI ARIUN ARORA : How can you
prevent me from raising a point of order ?

MR. CHAIRMAN : I will call you.

SHRI KRISHAN KANT (Haryana) : You
have to call me also.

SHRI C. D. PANDE : In the statement he
said that he believed that he was being
persecuted because of the critical altitude of
this paper. Now, everybody in this country
knows that the jute press, the so-called jute
press had been curbed.

MR. CHAIRMAN : Now, | do not want
facts about it.

[RAJYA SABHA]
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SHRI C. D. PANDE : There are two
papers, the Indian Express and the Statesman.
They are standing aloft and they are holding
the banner of democracy. Because you could
not bend him, because you could not break
him, you want to bring forward these charges.
{Interruptions). Mr. Reddy is in the habit of
passing on information to his friends. | can
challenge it. He passes on information to Mr.
Chandra Shekhar and asks him to put
questions. . .

MR. CHAIRMAN : | do not want these
facts.

SHRI C. D. PANDE : Sometimes infor-
mation, which is not called for, is given.. .

SHRI CHANDRA SHEKHAR : | rise on a
point of order...

MR. CHAIRMAN : Please sit down.

SHRI CHANDRA SHEKHAR : | rise on a
point of order. ..

MR. CHAIRMAN :
please sit down.

Mr. C. D. Pande,

(Interruptions)

SHRI CHANDRA SHEKHAR Mr.
Chairman, Sir, | rise on a point of order. Mr.
C. D. Pande has made a very irresponsible
statement. | was never involved in any
question about Mr. Goenka...

SHRI C. D. PANDE : Not this, has many
other questions.

SHRI CHANDRA SHEKHAR : Mr. Pande,
you are not to decide. | know what Mr. C. D.
Pande is. | ncvar make statements about
individual Members. | am never bothered
about briefs from the Minister. At least Mr. C.
D. Pande know it. If Mr. C. D. Pande wants
this game to be started in this House, Mr.
Chairman, and if you will permit it, | am
ready to bring all facts about Mr. C. D.
Pande.. .

MR. CHAIRMAN : No, no.

SHKI CHANDRA SHEKHAR: Mr.
Chairman, Sir, equally Mr. C. D- Pande
should be allowed to come out with facts
about me. If your honour allows this game to
be played, I shall leave it to Mr. S. N. Mishra.
I may tell him that we are not interested in
individuals. What has
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provoked Mr. C . D. Pande to make such a
reflection that | raise matters in the House at
the instance of Ministers ? Mr. Chairman, Sir,
| ft :1 deeply aggrieved and I think that Mr. C.
D. Pande should withdraw such rem; rks. | am
not in the habit of talking like that.

st drara @ ;o faeer 3T,
a7 HY A arg fAaga s g, L ..

SHRI ARJUT ARORA : When will you
call me, today «r tomorrow ?

MR. CHAIRMAN : | wish tomorrow, but |
will call you today.

CIEECE et Fraer £ fw st
A1 IHET TE [ awArd, A AT #Wo o
qi% #T AT 0, F TAEaT aa Al &

3

A F. ...
MR. CHAIR vf AN : You do not know it.
He has given his name.

AT FEATET ST ST ZEE ATCH T
FaaT qRF & a1 wfEd
*1 fravas I

SHRI CHAI"DRA SHEKHAR : What
happened to M>. C. D. Pande's remarks ? |
ask Mr. Pitai iber Das to tell Mr. C D. Pande
to use lis own judgment whether it is proper
fo any Member to say that he is asking all
questions at the instigation of any Ministe \
This is a very serious matter. Mr. C hairman, |
never indulge in such things ind if anybody
does such things to me, | want to take it to its
logical conclusion. | should like to have your
specific ruling v hether Mr. C. D. Pande is
allowed to ma! e such irresponsible state-
ments. Then, today or any day | am ready. Mr.
C. D. Pande should be allowed to give all
fucts about me and | should be allowed to
give all facts about him and, Mr. Chairman,
Sir, T shall leave the whole matter to Mr. ! . N.
Mishra, the leader of his own party, o decide
who is guided by whom. | urge upon you to
come to some decision.

sftdara: @ o wamtE wEET,
qer 7z fages F7ar & 5 wre s=wEy
St F ST s H1T "o o qiF F HFw
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3T WEH FIAT § AL AT T 5 a7
AW < T T A T G
i & farardr a wg faw 3——afer
A wEgw w4 § 5 7 ad qemadn
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qaE e, ox il weET e fa arfer-
Yrz @y 2. R0 F AWIE W A
WE{(FF FvAT £ AT @Tq g @ F
TgT & A1 aar w7 T A AR g 7 WY
T e Zuq 77 dMErEs 91 2 T 92
arér FT ATZHT ZT3A F1 (qaerer Tl
F1 Weg F7 ATAT 2 AZ AT A F
ST AR UL &, TAF ABT 0AMA 4 |
At = famr w1 faaast F0Er &1 wH
famr sma, @@t wA ATHAT HIEE]
STAAT |

THE LEADER OF THE HOUSE
(SHRI K. K. SHAH) : Sir, may | say
this ? Let the Leader of the Opposition also
hear me and then say what he Wants. Sir, so
far as Shri Pitamber Das's statement is
concerned, the point that this House has to
consider is whether the freedom of every
Member to express himself on the floor of the
House without fear or favour is interfered with
by any criticism outside. This is the point
(Interruption) Kindly hear me. The poirtt is
not whether on a factual statement made here
on the floor of the House other facts can be
presented. But when that intention is attributed
maliciously, then the freedom of the Member
to express himself on the floor of the House is
interfered with. Therefore, what is a question
of the contempt of the House or what is a
question of the privilege of the House is not
the statement of fact, but whether a malicious
intention is attributed to the Member of the
House and thereby the freedom of expression
is curtailed.

SHRI BHUPESH GUPTA : Now, Sir. you
will hear one by one.

SHRI PITAMBER DAS : It is only for
this purpose that we have got the Privileges
Committee.

SHRI BHUPESH GUPTA : They want to
pass on from the big capitalists to the princes.

SHRI NIREN GHOSH (West Bengal) : |
want to make a submission. What is ii about

MR. CHAIRMAN : They are speaking on
a point of order.
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SHRI NIREN GHOSH : If it is on a point
of order we cannot proceed on a point of
order.

THE |L.LEADBR OF THE OPPOSITION
SHRI S. N. MISHRA) : No, no, this only with
reference to that; this is not a substantive
point tr it 1 want to m ke. Sir, so far as the
privilege is concerned, | would like to say onl
i one word for your consideration. Sim t the
hon. Leader of the House has said

MR. CHAIR MAN : You may reply to Shri
Chandra >hekhar.

SHRI S. N. MISHRA : Sir, the point where
criticisn ends and the contempt begins is very
lifficult to judge and therefore we have nade a
suggestion that this matter would be fully
gone into by the Committee on Privileges. My
submission would be that this should be
considered. The two things, the statement
made by the Minister and Jso the statement
made by the person ou'side, these two things
will have to. ..

MR. CHAIRMAN : But. ..

SHRi S. N. MISHRA : Sir, please wait.
Even if you h:;ve already made up to your
mind, | have o make my submission.

MR. CHAIRMAN : No, no.

SHRI S. N MISHRA : Whatever the case
may be, | have every right to make my
suhmissioi with regard to the privileges also,

MR. CHA1 (MAN : My only point is. ..

SHRI' S. N MISHRA : Please wait. That
much t me which you give to any other
Member, you cannot give to me ? This is
sometl ing which just cannot be put up with.

Sir, about tte second thing, to which my
lion, friend, : hri Chandra Shekhar, referred
and he ddressed certain remarks to me, relates
to certain hurtful expressions of my hon. friei
1, Dr. C. D. Pande. May | say that we are
against the use of any strong words or
scurrilous remarks against any other he i
Member ? Not only that. We want that here no
hon. Member sh uld make any ret larks, any
scurrilous remarks, even against my outsider.
But may | say
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with all humility, Mr. Chairman, that no
outsider is getting protection at your hands ? |
am only incidentally making a submission that
no outsider also should be subjected to any
kind of scurrilous remarks in our House.
Whenever anything we say is being criticised
outside, we take it as a matter of contempt or
as a matter of privilege. But whenever any
outside citizen says anything and we make all
kinds of remarks against him, there is no
protection for him. That is for you to bear in
mind.

So far as this aspect of the matter is
concerned—that hon. Members should not use
any strong expressions against one another,—
we want to follow it scrupulously. And may |
say that | have not felt happy nor—I must say
that—in sober moments, my friend Dr. Pande
would have felt happy. But afthe same time, |
would like to remind the Members on the
other side that they have been using very
strong expressions against us and we have
been silently bearing them without any protec-
tion from the Chair. | or-ly leave it to their
conscience to judge whether we should be
subjected or our leaders, who do not happen to
be in this House but who belong to the other
House, should be subjected to very strong
expressions. | leave it to their judgment,
discretion and conscience. But | would say
once again that we want to observe all norms.

SHRI BHUPESH GUPTA : | lequest you
to deal with this matter because we do not
know how to use language. People have their
ideas, and | know this thing. 1 am here for
using strong language in Parliament.

MR. CHAIRMAN : I have not called you.

SHRI BHUPESH GUPTA : You proceed
with the matter. The matter is before you.
Under Rule 219.

MR. CHAIRMAN: You have already
spoken. Please sit down.

SHRI BHUPESH GUPTA : | do not know
where | am.

MR. CHAIRMAN : | know where yon are.

SHRI MAHAVIR TYAGI : Mr. Chairman,
I leave it to your discretion. ..
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MR. CHAIRMAN :
have spoken.

SHRI ARJUN ARORA : Sir, on a point of
order...

MR. CHAIRMAN : Mr. Pande, | hope you
do not insist on talking any further.

SHRI C. D. PANDE : No.
MR. CHAIRMAN : Mr. Krishan Kant.

Mr. Tyagi, you

I will call yo later, Mr. Arjun Arora.
{Interruption by Shri Arjun Arora) All right.
Vou speak.

SHRI ARJUN ARORA : Shall | speak on
my point of order or on the subject ?

SHRI LOKANATH MISRA (Orissa)
In, what capacity is he speaking ?

MR. CHAIRMAN : He has also given
notice. | am calling only the movers.

SHRI ARJUN ARORA : Sir, | concede the
right of any citizen of India to contradict any
statement made by a Member of Parliament in
the House. | concede the right of even Mr.
Ramnath Goenka to challenge the correctness
of a statement made in the House by a
Minister, in this case, Mr. Raghunatha Reddy.
But that contradiction and that challenge must
be confined to a statement of fact. It should
not attribute motives to the Minister or the
Member of Parliament concerned. In this case,
Mr. Ramnath Goenka has said that the
statement of the Minister was "not only absurd
but maliciously misleading”. | concede the
right of a citizen to call the statement of a
Minister absurd. The Ministers do make
absurd statements. ..

SHRI PITAMBER DAS : Can you say this
outside ?

SHRI ARJUN ARORA: ...But to attribute
motive to a Minister or a Member of
Parliament and—by chance, Ministers are also
Members of Parliament—to attribute malice is
a breach of privilege of the House. Mr.
Ramnath Goenka and the Indian Express have
not only attributed malice to the Minister,
which is a breach of privilege, they have been
more specific.

Sir, Mr. Ramnath Goenka has said, and the
Indian Express has published the statement
which says thai the Minister had an ulterior
motive in making that statement;
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the motive has been defined and repeated here
in this House by Shri C. D. Pande. The motive
is that the Minister has made this absurd and
misleading statement, according to Mr.
Goenka and not according to me, because Mr.
Ramnath Goenka and the chain of newspapers
which he controls have been critical of certain
aspects of the policies of the Government. So
not only motive, not only malice has been
attributed, ulterior motive has been attributed,
and ulterior motive has been specifically men-
tioned in that statement.

SHRI SUNDAR SINGH BHANDARI :
He might be able to substantiate it.

MR. CH URMAN ;
terrupt.

Please do not in-

SHRI ARJUN ARORA : So it is definitely a
case of breach of privilege of the House. The
statement published in this powerful chain of
newspapers has created conditions in which
Mr. Raghunatha Reddy, a Member of this
House, will find it difficult to function without
fear or favour. So, it is a clear case of breach
of privilege per se. You may either give me
consent to move a motion to refer the matter to
the Privileges Committee or, as Mr. Chandra
Shekhar has said, you might treat it as a case
of breach of privilege per se and the House
may decide how to deal with Mr. Ramnath
Goenka and his chain of newspapers.

MR. CHAIRMAN : Mr. Krishan Kant,
after what Mr. Arjun Arora has said, do you
insist on saying something ?

SHRI KRISHAN KANT ; Yes, Sir. The
question before the House is very simple. We
are not in any way saying that what Mr.
Raghunatha Reddy has said is correct, or what
Mr. Ramnath Goenku has said is correct. The
question is one of imputation of motives in a
parliamentary democracy. Mr. Pitamber Das
asked what are the avenues open when such’
things happen. Mr. Chandra Shekhar raised
the question of Birlast ...

MR. CHAIRMAN : Please come to your
point.

SHRI KRISHAN KANT : | am coming. It
does not become a matter of privilege or
condemnation of the House when it is
spoken in a club or while talking to some-
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body. But when it is written in a paper, it
becomes derog tory. In "May's Parliamentary
Practice’, on page 124—Seventeenth
Edition—i is said :

"written im citations as afEecting a
Member of parliament may amount to
breach of priv lege."

if it had not bten printed in the Indian Express
and he had just said this to his friends, it
would not have become a question of breach
of privilege and degradation of the House. Put
when it is a written thing, according to "May's
Parliamentary Practice”, it certainly becomes
a matter of breach of pi vilege. Mr.
Raghunatha Reddy is not onh a Minister, but
is a member of the Rajya Sabha. If Mr.
Goenka was really angry will the statement of
Mr. Raghunatha Retly, he could have asked
his own friend, Mr. Tyagi, to raise this
question in the House.

SHRI MAHA'/IR TYAGI : | consider him
to be a very old friend and a sincere friend.

SHRI KRISHAN KANT ; That is what | am
saying. Vfr. Tyagi himself could have raised
this matter in this House that the statement b>
the Minister was not correct and it was
misleading. That would have given, him an
opportunity to reply to whatever hat been said.
We are not in any way c( nsidering the facts of
the matter. It is oily a question of the dignity
of Parliament and of this House. What has
appe; red in the paper is a very clear case of
Teach of privilege and it need not go to the
Privileges Committee. You can yourse f
decide it and this House can condemn M r.
Goenka for what he has said. Mr. Cha rman,
Sir, you did not allow that day questions about
sub judice matters. But Mr. Goenka has in this
statement referred to them. | do not want to go
into the e things. There arc so many things.
Now | can say that they are supporting Jim
because he is in league with the Rajmaoa of
Gwalior. But | am not saying it. lie wants to
control Parliament, the views of Members of
Parliament the fredoni of i ie Members of
Parliament, by his money, >ig business and
chain of newspapers. T is is a very serious
matter. It must be condemned.
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MR. CHAIRMAN : Mr.
you want to say something ?

SHRI M. M. DHARIA : Yes, Sir.

Dharia, do

SHRIMATI  YASHODA REDDY
(Andhra Pradesh) : Mr. Chairman, | am
raising a matter which not only affects one
individual Member, Mr. Raghunatha Reddy,
but is something far more serious.
{Interruptions) We have also given notice. ..

(Interruptions)

MR. CHAIRMAN : | am not considering it.
You have just now passed it on to me.

(Interruptions)

SHRI T. V. ANANDAN (Tamil Nadu):
The House is concerned.

MR. CHAIRMAN : | am not considering
any notice.  (Interruptions)

SHRI M. M. DHARIA : Sir, 1 would

like to submit that others have already
advanced their views and | do not want to
repeat them. This statement "maliciously
misleading"” is per se a breach of privilege of
the House and let us not permit this breach of
privilege. Sir, without referring this matter to
the Privileges Committee you can come to the
conclusion that it amounts to a breach of
privilege, and it is for the House to consider
what should be done if you come to that
conclusion. So | would request you to
consider this aspect. When it is per se a
serious breach of privilege, the matter should
not be delayed. You can refer to the House
itself whether it is per se a breach of privilege
or not, and it is for this House to take a further
decision. Therefore, may | request you to take
a decision without wasting any time ? | would
like to warn today that this statement is not
only detrimental to Mr. Reddy but it is going
to be detrimental to the privilege of Members
of Parliament and all the Ministers to make
statements which are just matters of fact. If
Mr. Goenka or somebody else wa~ts to gag
the voice of the Members or Ministers by
making use of the Press, it should not be
tolerated and a serious view of this should be
taken. Therefore, | would request you not to
take further time and to ask this House to take
the matter into consideration.
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SHRI A. P. CHATTERIJEE : Sir,ona
point of order.

MR. CHAIRMAN : | want to give my
raring now.

At TRACAY A, 77 w2
IO A AW 0F-0F T FH @2 7l
ATF ST ATT 9% AAH TE |

AH[,  HA AT W wET ST A1
At qga arfrar 7571, .

st wwmafa © a7 ATTRT FOE AR
AT ATET 2 )

= TwAE Ao, 3 9w
AT@IE ) .. A7 AT A Ay e
ATRA W AZT GNF A AT | F TA
fafeaa wa =1 7 f& afz o7 wzn 7
F1§ WAl AT AT F7 [T A9
A= & Avaeg 0 faewr ag @I
ATEET 4z wwAal ¢ ¥ a7 deow 2,
TE GEAET § W0 gAY 2, TEe
2, W FWZ TN 2 A1 IATI AT
FZA FT FAE 4G, G T wwwmar
g V& 9 =afas avze #1 a7 F3 9w
ag "IgH W ZEr W@z R oaw
fra@s Faer &1 &9 wL W7 fugas
T i T g 7 o welt 7 A 30
F€ & # faz wwar  fF dfaw 2
# wa AT T mzA ¥ wuv favi-
fere 7 spageem #1 9o safeufs s
§ 9T a0 g, 7 W w7 fvow
afer & A7 3 F awm F A4 7 S
I AF AT F o Gy wEr
¢ B W R e @ o =
F s o fagmfesr  §1 wazaer
W1 99 FTE AR I3 qFA) £ 26 A
9% FT | AT FTeE T A A A
W@, # I AT qAEARE I E,
& @t ot 72 AT AW gL @
WAl FATT-IATT AFAT AAT A | W
wrar § ot Yed 7, F wvem g oo
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= aigd s o 9§ s R

st gwmafa © A e s

qF ATZ HIF HTET AR F |

oY QARAN © AT H AEE F AT
TH AR AT 99F e A1 | A A F
A faazs w&am f& @ @ AmE w6
faorfasre afafs w1 g9va, sEwW,

VT, AA9G AAVT AH |, 909 AT7

7\ AR qEA A A A §
zara 1 i oeas am # dfaw,
qrereTs #1 frarew v #7 , I9F
ferir w1 a7 7E1 2 ) 9 3wm
Frm W femr 2 1 e Wga A
A #) T, A1 TH Ao F weaa
F1 a9 & fad @z &1 sz fawa
FY AT FLFET F AF ArHEga T
Z 1 =W % e Gfs aara sfemm
UFIHH HEATT TH ARG IR AT
T At ¥ faTe § 3w A 3%
faraar ar 2 wafaa A weE A
WA AW AET R AW 3T
Fququr & & faar | gm wrwEl § A

AT AT E o4 wOEE 12 #AT
&

it qvafa ¢ w9 H ata ) gz gl
AIF ATET AT # AZT |

sy TR ¢ sHe afad, d
198 a1 A7 fFAET S W W o
i fa A are a7 wEd F1 aww
qEAT £ sifE S wrIR AWed 27 4
& wifs 39 faar 4w fomfen & awg
1 ag WA wE 4T | AT AT g
"o A7 araw fFar agr 91 gna
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FE1 | FG AT AALAZE ET, T
F O, GFen a9 7 | sEiad g9 2
faae w2  ffsn w@ifs 77 are
N AHATE A1 AT AET AT A A

ot warafa . w9 79 92 79 9 f7a
2\ IEAI AN A AT FOEET AE
ES
0

‘sApart from the
suggestion be ng absurd, it is maliciously
misleading"

W T ogun AT { o o"EA AT
THOE HTA A7 | AT AT AT
TZ AT WA 2 a1 AR F1 SHIAEAT
* g faass #9230 ®1 67wl
afed | WrE wEEET o $1 HEE
arfer stT s iq s ot A0 § w7
Z, FA-FW TEE A @ FE
I L ot A & = o G B A
aTT FEY | O ATE ZAIL AEA F (AT
AR "EE {0 WerEEr e
FT SANT FEAT 2 AT A7 57 6340 1 F1E
qIOT ISHT FZ A2 WHEAT T IHATS
TP qeT & 07 HAT AR E 0 ;0 HE
Fq OFAT & ¢

ot FO0 FYe ¢ AT FE AFA 2 |

WY TERATTGr ¢ qET AF1 ) Afad,
F70 fqg F @ guEdT wew At
faar f& @it afisfem ome mere mo,
oo dto faury waT F "Eaer A
qitfere Fam Mo G7F 47 gaqeE &
faafasr 7, <1 1 787 ) T anp
fraredt, sree o wi wre vew Arfas
atws fafees dizaxd . 2aAv e
g arfEady sanw

MR, CHAIRMAN : Whal are you say-

ing how 7 Pleae sit down.

oft TrrTea - Zfan, Foor feE
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oft gamafa : w3 @wr F9 | agd

ZTET |

Y TEAATOAN ¢ THo  qTd & fAw
T &

St POUEER : ATH AFET ATH
qiferiez 2 & 7+ fagasa & |

MR. CHAIRMAN : Mr. Rajnarain, you
arc taking too much time.

W ORAACEAT ;. Fg=@] 0F foaz
aredifam | araefadr, saaan, afafer
Z %0 AT ST |, B9 A & afafafa
2, s 2ar aifew 2 Atee ofon
F wana & F Fa faarn g

ot gamafd : @7 AT 43 e |

o TwATEw ;- qiEa aifor ow
BT TAWA 2 ¥F § W1 Aadr sfag §
H4ZE T | FEA 2 AT FAAT 7 &yfam,
T A7 a1 g8 & qI¢ 7 difer | @
FIT ZIFA TH AT APGET T AT |
TE A% v w1 Afawe 'y fem
ST AT [T Twarg doewr #i ga
qZHT A AT TSH AAT GHAT FL L |
77 faega @1 Em |

St waafd © 9T 7T a7 9
12 Noow

st TTRATTOAN 2 o0 19 I gy
z, fasdt 2 79 Siea fF oo 4
a7 WET § Ara v F1 fafree
FHEN W 9 &1 | T v wET #r
YEATE A9 HEIA A G0 g1 T & #T
ZH 99 AW AT Tz wmT F oA g
ZHIT AE @99 § fa a7 47 592 fET
oI AT A% 0 AE FEr {5 AT voy
Y2l ¥ favs fadwfos  smdaem
FT GEAE GET FAT § WIE FFA
Afeoror a1 FET =7 TW ATH AT

F A9 & qarfaw | (Iterruptions)
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SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : He is speaking on behalf of Shri
Ramnath Goenka.

SHRI RAIJNARAIN : | am speaking on
behalf of justice, | am speaking on behalf of
truth, commonsense and parliamentary
practice.

st A S, 9 48 FaE

FIAT ATZAT ; fw. .. FETET 9T

TRTET, T FEIT 1 TEIAT 18T § AT TAH

AT T ATH AT |

st WETETT et @ ST AT I AT
DY e e S 1 B 0
71 (Interruptions)

Y FENEL ST TCSAATIA ST
AT s ag foemard  f& 7 A 79-
A TR F wrae i faEeifer A
Afaurar wfaT 57 34 @ fFe &1 wT9-
AT ST WE g (w47 T oArq
TR § 91 =ane far § 9 wErg
S AT TSATIA ST SH 9297 9% AT
gaaarge Az afawrz 21 (Unterrup-
tions)

=Y TRHATCAN & ST |

=it garafa : ATAS AT |

SN TANTAY : ATT F TF IAHT
AT A1 ZaE A1 TAT B F A
21

oft wreafa @ 9T AT A3 A |

ot TWATEN A, § AT 99
qg< F1 aE FAr § A IR aga
412 wwq § Tiemmaed affed a=ur
g AT 2 | AWE, TEEradT wgar
2 o =t e & 2 Fard W ad
A AET EHT ST R AHE AT |

€t 7 w47 A F@ F oaw
% A F AAATFIAFTE |

sit AT ¢ gefirs 7df . (Inter-
ruptions) sYee, q AT AREFT H TEN

Rant Nath Goenka
ST § /L AT 7T T3 3 F T A
B TH AET W IEE A AT
A7 AL ATET F ATY WA AR
AH-AT AFAT § AT FE-wRT A
AT T 2| A 9 veT 42
FEAT AT & A0 AL F2AT ATET §
Afea o wgAEm T=E AT
FFATH F74 | AL Z | TAM0 42 F2A7
fa oft 71 arg TEeET WEY 2 omr o7
TIATG TLEN WA E, TH ArAa A fafa-
EEETCR I ER o (ol
SHRI A. P. CHATTERJEE (West Bengal)
: On a point of order, Sir.

o SETET ;. AT, W97 RIS
e AT qArg 1597 & faers fafass
ATOAT AT INAT AZ FEAI I F G
AT T ATG ATAHRT & AT AT AmAr
w1 qufoe Fear § A 47 W Arq
T & fAmEm F s o asT q
A N E | AT HT TSy a8
FFIA T a9 a1 I g Afawe
avaT q@ |

(Interruptions)

oY qEATCEY ¢ AT, WE qE
gfawre & f& e ox amfor w41 %
A AT T4, Al 417 fageife
Faarar 2 dr og feafa & o7 9wy w0
fafadrs FRETH F7 ST A0fET |

MR. CHAIRMAN Please sit down.
Otherwise | will stop the proceedings and
adjourn the House. What you' say hereafter
will not be recorded,

SHRI A. P. CHATTERJEE: On a point of
order.

MR. CHAIRMAN : What is your point of
order, Mr. Chatterjee.

MR. A. P. CHATTERJEE : Sir, my point of
order is simple and is in regard to the
procedure. Sir, as far as the question of
reflection on the Member of the House is
concerned, there is no queslion at all that 'this
is a breach of privilege. There is no
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doubt about it.  But, | am drawing
attention to Rue 190 and Rule 191.

'MR. CHAIR vfAN : | have read it. 1 have
got it.

SHRI A. P. CHATTERJEE : Will you
kindly allow nv, also ? You have read it.
Now, as far as Rule 190 is concerned, if it is a
motion of privilege, the person giving notice
ai privilege rises in this seat and makes a
state) lent. That statement has already been
done.

MR. CHAIRMAN: No, not done. Please sit
down, Mr. Chatterjee.

SHRI A. P. CHATTERJEE : Why Sir ?
You have allov/cd all these persons. Now, you
allow me. .

(Interruptions)

MR. CHAI1IMAN: All right, you go
OB.

SHRI A. P. CHATTERJEE : Sir, what | am
asking you is this : I do not know how the
proceedings of the House are being conducted.
I went to your Chamber in the morning to
raise certain very important questions ir regard
to West Bengal and you did not ah )w me to
raise the questions on the grouni that the
business of the House is very heavy. Now, if
you have not even allc ved a notice of
privilege being raised ; nd if he is talking, if he
goes on talkinj, I do not know how the
business is he;- jy. Why did you not allow .. .
(Interrupt ions) ... us to make our submission
belore the proceedings of the House started ' |
do not understand. For examnle, if yi-u have
to take a decision; you have to ake a decision
according to the rules of tlie House. If a
motion has come, notice of privilege,
according to Rule 190. the person concerned
can make a statement according to the
procedure under Rule I110. The House then
decides, whether or n >t, it should be referred
to lhe Committe of Privileges and it is the only
way. Tiis is not the way in which we can go o
i. After all, you said that the business if the
House is heavy. Then, if you want t> go on
with this ... (Interruptions) ... T shall insist on
mv right to raise a qui stion in regard to West
Bengal here and low. | shall assert my right. ...
(Interruptions).
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[ SHRI BHUPESH GUPTA: What all!
we request you, Sir ... {Interruptions) ...
I wish to make a submission.

SHRI LOKANATH MISRA: Sir, | would
like to know a specific thing: Are there two
categories of Members in this House, one
belonging to the special category and the other
to the ordinary category ? | have a great
grievance ... (Interruptions). | have been rising
innumerable times and they are not taken
notice of. The other day, | wanted to record
my protest because my party, consisting of 13
Members, was not given time. | was prevented
from speaking ... (Interruptions) .. . Because
you do not want to hear a particular type of
speech, you are pievent-ing people from
speaking. You appreciate a particular type of
speech. Therefore, you ask people to set up
and speak | ... (Interruptions).

MR. CHAIRMAN: Please .

SHRI LOKANATH M'SRA : Because my
feelings are so much hurt ... because | have
been rebelling against it. | told you in the
Chamber that | have been rebelling inside
myself and that is why | wan'ed to give
expression to it. Unless justice is
administered in this House, hereafter it will
be impossible to function in this House.

SHRI BHUPESH GUPTA : Sir, | yielded
to my friend, because he is certainly em-
titled to speak and | hope you will allow me
to make my further suggestions ...

(Interruptions)
MR. CHAIRMAN : | ask you ...

(Interruptions)

ot weaw fag wwrdt - F A w2
21§ a9 TAwT A o7 W4T Hiw, 9|

2
MR. CHAIRMAN :
Mr. Bhupesh Gupta.

SHRI BHUPESH GUPTA: No. | am not
going to sit ... (Interruptions). Now, when
I get up, he has got up. ... Let him speak.
All right. let him speak.

(Interruptions).

Please sit down,
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SHRI SUNDAR SINGH BHANDARI :
Sir, you wanted certain suggestions. If a
Member has to give suggestions half a
dozen times and if you are prepared to
hear him, why do you shut. others also ?
... (Interruptions). Then allow everybody.
To some you say 'No' and if somebody
gets up six times, you do not say. ..

SHRI BHUPESH GUPTA : | am not
getting up ... (Interruptions). It cannot go
on like this. I was not objecting to Shri
Bhandari speaking, because his party is a
party bigger party than mine in the House
and he is certainly entitled to speak,
entitled to precedence over me. But, he
should not ...

(Interruptions)

The simple issue before you is whether
you will give permission or not. You
started with that. Under the rules you
have the right. | even suggested that you
hear even tho™e who opposed it before you
make up your mind because it is an im-
portant matter. It is a simple thing and over
a matter like this party barriers or politics
should not be brought. On such
fundamental mattsrs, we would like to pro-
tect that Members of the House irrespective
of which party they belong to. The
question is not whether one can criticise.
Certainly a citizen of India can
criticise a statement by Members on the floor
of the House. 1 do not dispute it. It would
be a sad day if the citizens are denied that
right. They can even challenge that.  The
question is whether motives should  be
imputed and whether the word ‘maliciously’
can be used and repeated or not. If Mr.
Goenka has used certain other language
which by inference says that somebody tried
to make a malicious statement, | can
understand but here he has clearly used
the word 'malicious’ in his own paper. At
least he has not withdrawn it. The papers
owned by Mr. Goenka have said that. If that
is so it is ipso facto an act of. . .

MR. CHAIRMAN : Please sit down.

SHRI BHUPESH GUPTA : Why should |
sit down ? | am following Shri Raj-narain
always. T will not sit down because all that |
want to say is Mr. Goenka does not deny that
he has used the word 'maliciously'. Mr.
Goenka has published his
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statement in his own paper. When the
matter is pending before you, he has not
withdrawn that statement.  Therefore, if
this kind of a statement is not prima facie
proven breach of privilege, 1 do not know
which is. The only thing that remains
to be done by you is to permit us to move the
motion. | do not think it should go before
the Privileges Committee. A simple motion
of condemnation of this action will serve the
purpose.  Here | agree with Shri Rajnarain
that it is not necessary for it to be sent to the
Privileges Committee. The person has said
that he has said it.  He has published it and
he keeps on publishing it.  What is there
for the Privileges Committee to enquire ? |
am a Member of the Committee of Privileges.

SHRI RAINARAIN : You must  hear
the man about whom you are discussing.

SHRI BHUPESH GUPTA: | understand
that. He has not denied it. He said it in his
own paper. Therefore, | say, kindly give the
permission. | beseech you. first of all give
the permission to the different people. Many
motions can come. Shri Rajnarain also can
move something and | can also move that he
should be warned and somebody else can
say he should be exonerated.

(Interruptions)

SHRI M. SRINIVASA REDDY (An-
dhra Pradesh) : Tor a very long time | have
been trying my best to draw your attention.
I am happy that at least now | have been
able to draw your attention.

SHRI A. P. CHATTERJEE : | shall also
mention about West Bengal.

SHRI M. SRINIVASA REDDY: Sir, in the
country today there is an impression that the
Rajya Sabha docs mean to discuss almost
every day  about the affairs of some
business people, one or the other. | tell
you, Sir. that wc in this august House
are. for no payment, giving publicity to some
bunsiness people. It is a dis to this House
and to us elders to discuss almost every day
about some business people or other when
there are many other problems in the
country where we have to focus our
attentionto  achieve better ends. There are
the proper Departments of the Government to
look after the business people, to set them
right when-



33 NotU es regarding question [ 7 SEP. 1970] of privilege against Shri 34

ever and wherever they are wrong, or to
launch prosecuiions against them, if neces-
sary. On the (ther hand, this House goes on
discussing a most every day about some
businessman oi the other. Thus we have made
ourselves very cheap in the eyes of the people
because we go on discussing like that. We
canr.ot afford this luxury of discussing about
the business-people and giving them r thlicity
for nothing. It is high time thai this House
takes note of this unnecessai / waste of time
and maintains its decoru n and dignity.

MR. CHAU MAN : May | give my ruling
now ? Before that, Mr. Bhandari, do you want
to say something on this?

SHRI A. P. CHATTERJEE : Why wait still
? You can give your ruling immediately.

SHRI SUNI AR SINGH BHANDARI : |
want to sa\ something.

SHRI NIRtN GHOSH: After him | want to
make a submission.

SHRI MAHITOSH PURKAYASTHA
(Assam) : Mr Chairman, Sir. we have already
discuss d for one hour this matter, which is
not on the agenda of the House.

it geET WE OWE AT, 9E
qATT A 157 H IE(E, ®A 187 F
FEANT ATTH FHZ 2ATZ |

stawmafe @ W 3w @ A a7 T
g, A T wwed £ & 0 ' df
AET FHHAT A7 UH TB AL FEAT |

ot g forg Wy ¢ forma o weAn
F R adt a9 H s W o Ay
T FZAT 2 B AT 9T AMTHT FAT A
F forit sieave s & F a7 97 FAA a1 A9
Z\ o AT T Aifz A =ifaw
FZATTATZ |

it @amafr @ 9§ w7 a7 faar 2, s
7 22

=t g Ty Wy . ¥ 9 @

z f apre ar feor 2 & = fauar @
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TH qAA W TAA A1 F1E A€ AL )

HUT A9 T fama w1 wEA A w@v
Al WA § oaTvET gAM 2 ag W

WA FEar , anifw difew fza |

g | fer gEd v wg 2
The question shall be restricted to a specific
matter of recent occurrence.

9z W1 2 1 Amd owa @z 2

The matter requires the intervention of
the Council. AT 1 HF FATH T ARES ]
a1 o 77 foaars w91 & A= S =nfed
ar TEY | uq 7 ug £ fw 0% sreeEr
wIHz H UF AT AFT 8, TR EW
HEH | AT TEN w4, A7 eAfAG TE AT
ot sredt 2 f&7 zowr fafa@er 0
FaT {17 ag g fe wH P oEEar 2 )
Al J77 wgar 2 &1 wa qi gy af
AT AT ®F 190 F A TE gET
g & fAa v # sfgg T e
fdfrafaz a=7 wiw ad 99z o
frgmn s Mm@ as gt § a1
drarg saw faas $3dr 9 9f@ )

=t gwafa : w7 WE AV ar §
IS Fgd ¥ % Al W IB FE,
AT OHEFT  HET OAG W)
Now please listen to me.

SHRI V. B. RAJU : On a point of order,
Sir.

MR. CHAIRMAN : | have finished it, |
have closed the proceedings on it. | am
satisfied that there is a prima facie case for
investigation into the question of privilege
against Mr. Ramnath Goenka. | am also
satisfied that there is no case against the
Minister.

MANY HON. MEMBERS : No, no, no.

SHRI RAIJNARAIN : You please sit down.
Mr. Chairman. Don't say so. You cannot say
S0.

(Interruptions)
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FATHA AZA, AT AT ATTET T
Fegam faar & AT A2 FwAr 2
f& ‘iz 7 fafaee’ 57 SmF T
AT TN AATT 2 | 4 F=T AR AT
tfefamad@d | wsor am zfa, zaa
qHTT FIA AT |
(Interruption)
MR. CHAIRMAN : Go on.

SHRI CHANDRA SHEKHAR: The
Chairman has got every right to say it...

it TAATCAN ¢ THT 473 | FATIAT
s R AATZ | | gASAT F T
T AZ ZTH FHIA AT AE 4T |
It is a disgrace to the Chair, it is a disgrace to

democracy.  (Interruptions).  You are
condemning the whole process...

(Interruptions)
SHRI S. N. MISHRA : You do not deserve
to be Chairman ...
it g fag w=ret « oA, 72w
& famm 21w B fafeeee & fasams
foraars 1 F o= 721 9947 |
(Interruptions)

SHRI GODEY MURAHARI : | would
request you to allow me to say something. |
want your permission.

Y TRACEAS & AT AR T AR
A9 FHITH T fF9am @51 2 |

SHRI GODEY MURAHARI: Sir, | would
like to say something. (Interruption).

SHRI N. K. SHEIWALKAR (Madhya
Pradesh) : It has to be discussed now.

gfiear F1 @ = |
(Interruptions)

SHRI GODEY MURAHARI Sir. |
wanted your permission to iay something for
the last 1j hours. Others have been
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speaking. | am sorry to say you are unable to
control this House. Nevertheless | have been
asking permission from you to speak because |
hope that at least at this stage you would bring
some order in this House. Anyway | am having
my say irrespective of what others might do.
You were pleased to say that you have found
that there was no privilege against the Minister.
(.Interruption) Let me have my say. You were
also pleased to say that you have found a prima
facie case of privilege against Mr. Ramnath
Goenka. There were certain motions before
you. The motions must have been for a
privilege motion tc be moved against a certain
person. | do not know whether it was against
the Minister or whether it was against Mr.
Ramnath Goenka. But you should have in your
wisdom and according to the rules of procedure
admitted one of these motions. It was not for
you to say. Sir, whether there was a prima facie
case against the Minister or not. Once you
admitted this motion and once it goes to the
Committee of Privileges, they would come to
their own conclusion. The Committee of
Privileges would have come to their own
conclusions whether there was a prima facie
case against Mr. Ramnath Goenka and whether
incidentally there was a prima facie case
against Mr. Raghu-nalha Reddy, the Minister,
also, or not. It was for the Committee of
Privileges to decide. It was none of our
business to prejudge what the Privileges
Committee would do. Therefore, | would only
request you to send the motion to the Pri--
vileges Committee and be done with it.

(Interruptions)

SHRI BHUPESH GUPTA: | should like to
know one thing. Was there any motion against
Mr. Raghunatha Reddy 7 Was there any valid
motion against Mr. Raghunatha Reddy by any
Member ? That T would like to know.

(Interruptions)

MR. CHAIRMAN : Will you hear m:
ornot? Now there does not appear
to he—Secretary has read them again—
nv motion against Mr.  Raghunatha
Reddy
(Interruptions)
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SHRI GODEY MURAHARI : That is why
| said that /on admit one of these motions. It
may be against Mr. Ramnath Goenka, and inci
lentally it may come -out ...

MR. CHAIRM\N : Will you listen to
me?

SHRI BHUPES | GUPTA : Your obser-
vation that Mr. R ghunatha Reddy has not
committed any | ‘each of privilege is
absolutely redundant.  {Interruption)

SHRI S. N. M SHRA : No question of
redundant.

SHRI BHUPESH GUPTA : | congratulate
him for the courage and foresight he has
displayed. If anybody has got the courage to
move the motion against Mr. Reddy, let him
i tove it
SHRI PITA MB IR DAS : The position is very
simple. There can be or there cannot be a bre;
ch of privilege against the Minister. Thi is a
matter of fact. | am not expressin an opinion. It
is a matter of fact wMgfher you have received
any motion for brjach of privilege against the
Minister or nc . In case you have not received
it. then vhere was the necessity of saying
rritption) In case there is no such motion, then
your coming to the conclusion that tl ere is no
prinni facie case aeainst him las no
meaning. if

FIAT A Az of, T AT FEAT A
wfa e, . .

MR. CHAIRM/ N : Unless | am allowed to
complete m> sentence, | cannot clear up the
position. "ou do not allow me to complete the
sente ice.

SHRI PITAMBHR DAS : Whether you
like it or not. we must express it, in case there
is a motion 'or reference to the Privileges
Committee even against the Minister. Then
since t ie transcription is one. the sides are
two, they are like two cross cases, and they h
>vc to be tried simultaneously by the s; me
court. So. in case you cend one to i ie
Privileges Commit'ee. then the decision bout
the other also has to be left to the  'rivileges
Committee.

AN HON. ME [BER: Ti isthere.

SHRI PITAMB1 R DAS : | do not object
to your deciding it here. But In that cas:
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you have to decide both of them here. But one
to be decided here and another to be sent to
the Privileges Committee, it is not acceptable.

SHRI RAINARAIN : On a point of order.

MR. CHAIRMAN : You do not allow me
to say my ruling.

SHRI PIT AMBER DAS : That is so far as
the law is concerned, because you are very
well aware that the cross cases are tried by the
same court. Now, Sir, suppose we take
another view. When you are already sending
one case to the Privileges Committee, then
prejudging the verdict of the Privileges
Committee, why express an opinion here that
there is no case against the Minister ? It does
not stand to propriety. Therefore, before
giving your final ruling, you may keep these
things in mind.

SHRI M. M. DHARIA : | would like to
bring to your notice a valid point.

SHRI RAINARAIN: On a point of
order.

SHRI M. M. DHARIA : Let this House
take it into consideration. | am also raising a
point of order.

oft TreTaAe ¢ qrTE FE faAr A
Aifsn, a7 AT e SAEAr 7 A
FY AT 77 AFTTATH FAT T

ot w51 =T w

.

ot TRATCQY ¢ { TAF THO A
Y aft oo 2, Farer o @AY 2

M. DHARTA : ot Mr. Raoj-
am prepared 1o speak-

SHRT M
naruin speak. 1
later.

«ft TIFTITII ¢ e qrATrE T T
FrreAt 1A FfEo 37 F A
m nol :.l”\lﬂ»:\i [
What is it ?

MR, CHAIRMAN . 1

complete my sentence here.

It TRy ¢ e AR fra
i 2 A1 8 Ay faar F ma A
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[T TrsraTTA ]
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w1 qwE @1 9wE 77w fF -
ATq TEY, W TEN AT, g9 q TEE-
aart w1 2+ Ay faerfasre afafy
# gfaw d@ 1 9% A T A9
Z | A IH A AFIL A T AT HTAT
el H 190 41 wgseEe o, a8 f=
SHRI TRILOICC SINGH (Uttar Prat-
desh) : Mr. Chaiiman . . .

MR. CHAIRV AN :
Mohan Dharia.

SHRI M. M. I.'HARIA : Mr. Chairman, Sir,
may | bring to the notice of this House that
there are rules and regulations and | feel that
t'tere were two motions— | do not know
v.heiher in order or not— sent to the
Chaiiman that they should be allowed to be
discussed here. It was under Rule 187.

| have called Mr.

Now under Ri le 190 it is the discretion of
the Chair to grant that permission to be
discussed tere under Rule 187 or not to grant
that permission. There were two motions. Tb;
whole House has heard the discussion. In
regard to the motion moved by Mr.
Chandrasekharan. those including myself,
have made out a case that it is prima f< cie a
breach of privilege.

So far as the other motion is concerned, it
was 1" ‘ought to the notice of this House that
those who intend to move that motion mus!
say that the allegation made by Mr. Rt
munatha Reddy is malicious. They say that
whatever is said by Mr. Goenka is v ry right,
and he should have freedom, 1 eyond that not
a single Member has so f r said that whatever
was said by Mr. Ra; hunatha Reddy is mali-
cious. Nobody s prepared to take the
responsibility of saying that it is malicious.
Under these circi mstances. it is for you, Sir. to
consider— and you have rightly said that in
one case there is prima facie case .

SHRI LOKAN\TH M1SRA: Does it
anywhere say n the procedure...
(Interruption by Shri Rajnarain)

SHRI .M. M. E HARIA : Mr. Chairman,
Sir, it is a questk n of breach of privilege. It is
for the hon ble Member, who wants
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to say in this House that a particular statement
of the hon'ble Minister is malicious, to say that
it is a breach of privilege. It is for the hon.
Members to bring to the notice of the
Chairman and also of this House that a certain
portion of the statement of the hon. Minister
has committed breach of privilege. We have
brought to the notice of the House that the
words "maliciously misleading'l commit
breach of privilege. But those who are having a
grievance against Mr. Raghunatha Reddy have
not so far stated which paragraph of the hon.
Minister's statement or which sentences in his
statement commit breach of privilege. Under
these circumstances, if you say that there is no
case made out and, therefore, you do not give
permission, there is nothing wrong in it and it
is absolutely in order according to the rules. It
is for them to make out a case. Secondly, |
would like to say, please do not allow our
motion to die. Now that you have said that
there is a prima facie case, leave should be
granted and further consideration will have to
follow. Otherwise, the matter will die. We
want to pursue the matter. After you have said
that there is a prima facie case, there is no need
to send it to the Privileges Committee. We
want to pursue it here and we do not want to
allow it to die under all this discussion and
confusion.

SHRI NAWAL KISHORE (Uttar Pradesh)
: Sir, I want only two minutes.

Tamfy o, & 0% IF T I
i #rg @re fagssr o 53197 18 9
T TATA AR g, WIE W I A=A A
Z | wg AT AT arw fowe g 2
A1 IR AT TIST T AAWTAAT 7 a1
7, IEET q¥Er 1 J19 § H{17 9w a7
AT FT A6 £ | THiFE 9= F AT
97 o fear 71 @ 3

TFAT A& & |

araT, 99 awd 2 v cfaws &
15 AT &% ST 93§ foaeera saEr
# F W qr #7 FEfad F Gz
w1 fawafawre =or IR0 A w7, oF
aze 31 2faam @ wEfead 5 faams
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gt F1E qF § A A #71 F9 A0 ot At T A e PafEee
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s |
SHRI BANK A BEHARY DAS (Orissa):
Sir, I want lo lake just one minute.

MR. CHAIRMAN : Please. Mi. Das, you
are a Vice-Chairman. Please sit down. Now |
want to complete what | wanted to say. You
have started judging me without my
completing what | wanted to say.

(Interruptions)

SHRI MULKA GOVINDA REDDY
(Mysore) : Mr. Chairman, please  also
listen to us.

MR. CHAIRMAN : | do notwant to
hear anybody now...
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SHRI MUOCA GOVINDA REDDY : No,
that is no fair of you. You should be fair to us
;ilso.

SHRI BAN! A BEHARY DAS: Without
your perm ssion those who can shout and have
theii say, they can have their say. 1 am on y
asking for your permission. You hav the
discretion. Mr. Chairman, there ar< two sets of
privilege motions before you. One set is of Mr.
Chandra Shekh ir and others which specifi-
cally mentions in the privilege motion that Mr.
Ramrath Goenka and the Indian Express have i
ommitted a breach of privilege. There s a
specific question. There is another set i f
privilege motions by the or two other
Members. As far as | know, even when you
asked him, Mr. Tyagi was never clear in lis
statement that his privilege motion has been
directed against the Minister. His motion
should have specifically mentio ied that Mr.
Raghunatha Reddy has, | y making such
statement, committed a breach of privilege. If
that had been done, then | could have taken it
that Mr. Tyagi's motion was in ordej. If that
was not done, it is clearly out of order ind it
ought not to have been taken up at all. That is
why | am saying that yoi have put the entire
House into difficulty by adding that second
sentence in yc ur decision because that
question was i ot there at all. If Mr. Tyagi had
put that question in his privilege motion that
Mr. Raghunatha Reddy, by making such
statement, committed a breach of pri ilege of
the House, then you could hav'j been in order
to pass an opinion on it. But when the motion
itself was out of order since it did not make
any mention if it. your second sentence was
not Decenary. In your exuberance you said
some hing—I do not know what the purpose
or" it was—as a result of which everybo.lv
else has been put into difficulty. So. Mr.
Chairman, unless there is a specific p: ivilege
motion, there is nothing before t ie House and
you have no right even to pass a judgment on
that motion | wculd, therefore, request you to
solve the matter in a very straightforward m;
nner. (Interruptions) A motive has be -n
imputed. Not only that. Two things a e
involved : the freedom of speech of an
individual guaranteed under the Cor ititution
and the right of the
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Members of this House. If Mr. Goenka and

the Indian Express...
(Interruptions)

SHRI BHUPESH GUPTA : May | make a
suggestion, Mr. Chairman ? You please
withdraw the second sentence.

SHRI RAIJNARAIN: Do not try to
confuse the Chair.

SHRI BHUPESH GUPTA : The second
sentence relating to Mr. Raghunatha Reddy,
you please delete it...

SHRI MULKA GOVINDA REDDY :
Mr. Bhupssh Gupta, Mr. Das has not yet
finished. Please let him finish.

SHRI BANKA BEHARY DAS : That is
why | am saying that whatever might have
happened, you kindly announce here that it is
a motion to find out whether there is a breach
of privilege and contempt of the House and it
may be referred to the Privileges Committee. |
want to remind you that according to the
functioning of the Privileges Committee,
while going into this matter, the Privileges
Committee finds that the Minister can be
(Interruptions)

SOME HON. MEMBERS : No, no.

SHRI BANKA BEHARY DAS : Sir, |
request you now to solve the matter according
to the rules. Please say that you find that this
privilege motion is not only in order, but
prima facie is correct and should be referred
to the Privileges Committee and that
everything else should be decided by the
Privileges Committee.

SHRI K. K. SHAH : | beg of the House to
remember what a privilege is because a
statement of facts . .. (Interruptions) Please
have patience and listen to me. A statement of
facts, however incorrect it might be, is not a
question of privilege. What is a question of
privilege?  Supposing  Rajnarainji  says
something tomorrow and somebody outside
says that Rajnarainji was bribed and therefore,
he said something. Then the right and pri-
vilege of Rajnarainji to say what he thinks is
correct on the floor of the House is curtailed.
Therefore, what is called breach of privilege in
this case is neither the statement made by Shri
Raghunath Reddy, or the statement of fact
made by Shri Goenka. We are not on these
statements of facts.
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Shri Goenka has a right to say that the
statement made by Shri Raghunatha Reddy is
not correct. We are not on these facts. We are
on the question whether the right of a Member
to say something here which he thinks is
correct is being curtailed by allegations made
outside the House. From that point of view,
your ruling is hundred per cent correct. . .

(Interruptions)

SHRI'V. B. RAJU : If you follow the rules,
there will be notrouble...

MR. CHAIRMAN :
rules.

| have read these

S{l TAHNTAN 2 7o, § 0F THfaz
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SHRI V. B. RAJU : You had only one
motion before you. Under rule 190, you have
to allow the Member to make a statement ...

MR. CHAIRMAN : | have read these rules
fifty times.

SHRI V. B. RAJU : Once he makes that
statement...

MR. CHAIRMAN : He has not made that
statement.

SHRI V. B. RAJU : You have given a
ruling.

MR. CHAIRMAN
understood me.

SHRI V. B. RAJU : Please hear me. In the
first part of your statement you found prima
facie that there is actually breach of privilege
in Shri Goenka's statement. Then comes rule
190. Under this rule, the Member who has
sent the notice should speak. Let him be asked
to speak. After that, the House will be seized
of the matter.

You have not

Ram Nath Goenka

You have no right to send it to the Privileges
Committee... (Interruptions), Now you must
allow the Member to make a statement. After
that, it is for the House to decide whether it
should be allowed to go to the Privileges
Committee or not.

MR. CHAIRMAN : 1 am very sorry that
the hon. Members did not allow me even to
complete my sentences and my decision. |
am very sorry...

AN HON. MEMBER : We are also sorry.

MR. CHAIRMAN : You are also sorry?
Now please listen. The case of Mr. Chandra
Shekhar was that we are not concerned with
the question about the correctness or otherwise
of the facts, we are concerned with the
question that the word 'malicious' had been
used in respect of the Minister. That was his
case. Now, there was no allegation against Mr.
Raghunatha Reddy. All that was being said
was, his name was mentioned in the debate—
if I may call this a debate—his name was men-
tioned, but it was never said in any of the
speeches or letters that he deliberately and
maliciously had said something. Now, when |
said

SHRI MAHAVIR TYAGI: Why did
you say ? ...

(Interruptions)

MR. CHAIRMAN : Again you will not
allow me to complete my sentence. Please . . .
(Interruptions), Now, when | said that there
was a prima facie case for investigation
against Mr. Goenka, | had to follow it up,
which | was prevented from doing, by saying
that | give my consent to the raising of the
question of privilege against Mr. Goenka.
When | said there was no case against Mr,
Raghunatha Reddy, | meant to say that there
was no allegation against him. At this
stage...

(Interruptions)
SHRI'S. N. MISHRA : No, no.
SOME HON. MEMBERS : Why 'No ?

(Interruptions)

MR. CHAIRMAN : Now, it is known that
the motions, privilege motions, must
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be given to mt before the House sits. Notices
of pri ilege motions shfould be given to me
before the House sits. Now, | got the impre.1
;ion that there was no case alleged in the lotice
against Shri Raghu-natha Reddy, th law being
that a statement even though it might be
incorrect, cannot be the basis of . charge of
privilege against a Minister unk ss it is further
proved or further alleged hat the statement is
deliberately false or i lalicious. Now. this is
the law and there have been several rulings of
my predeces ors on this question.

Now, when 1 is name was mentioned in the
speeches, it was mentioned as an alternative.
Even n the speeches | did not hear the word
that he said something deliberately fal:e or he
acted maliciously. Now. without i >y prior
consent, no motion can be made in this House
on the question of privilege. [ was merely
giving my consent to the privilege motion in
accordance with the ubsequent rules, Rule 190
and others, wh n a Member will stand up and
twenty-five others will stand up and so on,
and thit procedure | have still to adopt. It is m
good telling me repeatedly that this is the
procedure which | should adopt. | ha\ ;,
therefore, ruled that | give my conser | to the
motion being made or. the questio 1 of
privilege being raised. to use the language of
the Rule, against Mr. Goenka. That was what
T intended. That is what  have done.

Interruptions)
SHRI ARJI N ARORA : Sir . ..

Interruptions)

SHRI CHA 4DRA SHEKHAR : Now. no
talk

Interruptions)

SHRI S. N. MISHRA : May | make a
submission, S '

(Interruptions)

MR. CHA1fcMAN : One thing more | have
to say al out this. | have not finished yet ...

'Interruptions)

=t vqrAeeEa faw W oTE AT
H wgaT AT &7

Ram Nath Goenka
MR. CHAIRMAN : No, no.
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MR. CHAIRMAN : qzrdle @R ot
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"Hereby 1 beg to give notice of a motion
of privilege against Shri Raghu-natha Reddy
on account of false statement he made on the
floor of the House with regard to the question
of inquiry against Mr. Ram Nath
Goenka..."

Now, this notice ] should have got earlier
according to the rule and, secondly, even in
this notice it has not been said that the
statement was deliberately false  because
under the Jaw. an incorrect statement cannot
be the basis of a charge of breach of
privilege. Unless the statement is deliberately
false—and in this case | have to satisfy
myself by calling the Minister and asking
him what are the facts—then alone I can give
consent against the Minister. These are the
rulings here.

1pMm

SHRI BHUPESH GUPTA: What about
my motion ?  You cannot read one only.

MR. CHAIRMAN: When 1 said that there
was a prima facie case. 1 do not express any
opinion. It is fcr the House to deal with the
matter in accordance with the rules—No. 190
and the following ' rules. That is, | never
expressed an \ opinion. All that | said was
that it was a prima facie case for
investigation. The House may not accept it. It
may find that the charge against Mr. Goenka
has not been established. | am giving his case
to the House to decide. That is the position. |
have not expressed any opinion at all. | want
to proceed with the further stage.

SHRI CHANDRA SHEKHAR : After
getting the leave of the House, then the
discussion can start.

MR. CHAIRMAN : My ruling is, | jhave
given permission to Mr. Chandra Shekhar
and others to raise the question of privilege
in this House.

SHRI MAHAV1R TYAGI : Whose mo-
tion was received first ?
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SHRI ARJUN ARORA : On a point of
order. Now that you have given Mr. Chandra
Shekhar the permission to seek the leave of
the House, the whole debate will start only
when he has sought the permission of the
House. Why should the Leader of the
Opposition be permitted to speak ?

SHRI LOKANATH MISRA : You have to
be reminded. Sir, that the first motion should
get priority ?

SHRI MAHAVIR TYAGI : | belong to the
Opposition.

MR. CHAIRMAN : Please listen. In thf
first motion, all that is said is this:

"l beg to seek your permission to raise a
question of privilege in connection with the
press statement issued by Shri Ramnath
Goenka describing the statement of the
Minister of Company Law, Shri Raghurratha
Reddy, made in the House as a maliciously
misleading statement."

It is said that a breach of privilege has been
committed by Mr. Goenka. That is not "said
here.

SHRI S. N. MISHRA: I will have to have
my say. Please hear me.

MR. CHAIRMAN: Now let me please
listen to Mr Tyagi. If you want to move your
motion, | have no objection; | will allow you
to move the motion.

SHRr BHUPESH GUPTA : What about
my motion ?

(Interruptions)

MR. CHAIRMAN: | withdraw what | said
about Mr. Chandra Shekhar's, | give Mr.
Tyagi the right to move his motion.

SHRI BHUPESH GUPTA : What about
my motion ? On a point of order, Sir. There
cannot be discrimination. All motions came
when this House was sitting, one from Mr.
Tyagi, another from me... . {Interruptions)
What is the position about mine ? | should
like to know. Mine should be allowed also.

SHRIMATI YASHODA REDDY : What
happened to my motion ?

Ram Nath Goenka

MR. CHAIRMAN: Mr.  Bhupesh
Gupta, your motion relatesto a later
stage-SHRI BHUPESH GUPTA: All
right.

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal): | want to make my
points with regard to the question that has
been raised here. The point raised by Mr.
Chandra Shekhar specifically was against a
statement issued by Mr. Goenka making

MR. CHAIRMAN : That is over.

SHRIMATI  PURABI  MUKHOPA-
DHYAY: Please allow me to speak.

MR. CHAIRMAN : That stage is over.

SHRI LOKANATH MISRA: Please sit
down.

SHRIMATI PURABI MUKHOPA.-
DHYAY : | am within my right to speak here.
Mr. Misra, please allow me to finish. The
question is very specific whether there has
been a breach of privilege committed by Mr.
Goenka. The point that j has been taken up by
Members of the j Opposition about that
statement of the Minister cannot be accepted,
cannot be taken together with this. That is my
contention. (Interruptions) Please allow me to
finish. There is one specific suggestion.
Please have the patience to hear my point.

(Interruptions)

MR. CHAIRMAN : Please sit down.

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI IAGANNATH RAO) : | want to
make a submission.

SHRI S. N. MISHRA: He cannot be
allowed to confuse the issue now. You have
called upon Mr. Tyagi.

SHRI JAGANNATH RAO: | only submit
that the notice should have been given
before the commencement of the sitting.

o1 WP anit @ Arae, § a7 A1
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MR. CHA." RMAN : | want to point this out |

Ram Nath Goenka
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to you, Mr. Tyagi. | have given my consent to |
y.m in respect of your first notice. 1 h;< e not
given my consent to you in respe; t of the |
notice you gave me just now. " ou must

remember this.
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MR, CHATIRMAN: You have to ask

for the leave of the House.
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SHR.IMATI PURABI MUKHOPA-

DHYAY : On a point of order. His motion

Swala 71 fasser Sdm 2 g #¢ | cannot be moved now. when we are

. A~ p s discussing the question of Mr. Ramnath
M-Wﬁriﬁ?q.lll‘_‘ﬁ?‘litll | Goenka . . .

§ maeez 31 AfAT aRw g §

aret fwar war | s o ot T T At agEre aawit . dFifE AT
¥ fenw fowo 7 g9 7800 @ | dweaer



55 Notices regarding question

SHRI CHANDRA SHEKHAR : Allow
them to say anything and allow us to say
everything.

s gAY mwit (e ey
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SHR1MATI PURABI MUKHOPA-

DHYAY: | want to know under which rule
Mr. Mahavir Tyagi is now moving his motion
of privilege. Show me the rule. If the Minister

has made a wrong statement, please allow him
to say.

MR. CHAIRMAN : Please sit down. You
are out of order.

SHRIMATI PURABI MUKHOPA-
DHYAY : Sir, a privilege motion may be
raised .

MR. CHAIRMAN : Now, please sit down.
Has Mr. Tyagi the leave of the House to raise
a question of breach of privilege against Mr.
Ramnath Goenka ?

ing the sense of the House)
No objection. The House grants the leave.

THE LEADER OF THE HOUSE (SHRI K.
K. SHAH) : Since you have given permission
now, | move as Leader of the House that this
House do decide the question of privilege in
this House forthwith.

HON. MEMBERS: No, no.

SHRI SUNDAR SINGH BHANDARI:
Under what rule ?

SHRI MAHAVIR TYAGI : It will go to
the Privileges Committee.

SHRI TRILOKI SINGH: Sir, on a point of
order. | beg to rise on a point of order. The
hon. and learned Leader, of the House has
moved a motion that this
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matter of breach of privilege be decided
forthwith.  Sir, in this connection 1 beg to
say. ..

SHRI SUNDAR SINGH BHANDARI:
This motion is a substantive motion ?

SHRI TRILOKI SINGH : It is a substantive
motion. Let me tell the hon. Members that
insofar as Mr. Goenka is concerned, he is not a
Member of this House, nor is he present here
at the moment, and the proceedings for breach
of privilege are quasicriminal proceedings.
This House cannot charge anybody in his
absence without giving him due notice. So, so
far as the matter of breach of privilege against
Mr. Ramnath Goenka is concerned, the motion
made by the hon. Leader of the House, | beg to
submit, is out of order. There shall have to be
two motions. So far as the breach of privilege
against Mr. Raghunatha Reddy is concerned,
he is present here in this House and this House
can certainly proceed to consider the question
of breach of privilege against Mr. Raghunatha
Reddy here and now. {.Interruptions) | am
sorry, Sir. | was under thai impression. Since
you had given consent to the hon. Member,
Mr. Tyagi. to raise the question of breach of
privilege, | thought like that. That is all right.
My submission is that the matter of breach of
privilege against Mr. Ramnath Goenka and
those connected with the printing and
publication of the Indian Express be referred to
the Committee of Privileges.

SHRI KRISHAN KANT: | beg to differ.
The rule is very clear on this point. | will tell
you what the House of Commons has done.

SHRI K. K. SHAH ; Wail a minute. An
objection has been raised against my motion.
My motion is under rule 191. It says:

'if leave under rule 190 is granted, the
Council may consider the question and
come to a decision or refer it to the
Committee of Privileges on a motion made
by the Leader of the Council or, in his
absence by any other member."”

Now, Sir, under Rule 191, | have two
alternatives. Since you have gives permission,
now my duty is to make a motion.
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I am errfitlei to make either a motion under
Rule 11 .. _. (Interruptions) Kindly read Rule
191. I will read again Rule 191—

"If leave under rule 190 is granted, the
Council m.iy consider the question and
come to ; decision or refer it to the
Committee of Privileges on a motion made
b] the Leader of the Council ..."

As the Li ader of the Council, | have made
the m ttion under the first part and not under
tie second part. It is my privilege and 1 have a
right to use that privilege.

SHRI | K. SHAH: Sir, | have to move .

T TIATT 2 F NI ATF ATIT
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SHRI K K. SHAH: Youwantit togo
to the Committee ?

ST TAHATOAD : AF TAFRTATIT ARl
Z, a2 a7 a1 w9 &, faara 1 aww
A T AW 2
AN HON MEMBER : Yes.
SHRI K. K. SHAH : T will agree. Let

it go to the Commiltee, Sir.

T TIAATTIAO AT H37 F G247
FET IF 97 39 U AT FAT 2 |
SHRI | HUPESH GUPTA: | want to move.

W ly are you looking at me? | am entitled to
move.

SHRI K. K. SHAH: There is a complaint of
breach of privilege. | move:
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That the complaint of breach of privilege
against Shri Ramnath Goenka and the
Indian Express be referred to the
Committee of Privileges with instructions
to report to this House before the end of the
next session.

SHRI BHUPESH GUPTA: | want to move.
I move this motion .

SHRI SUNDAR SINGH BHANDARI:
How can two motions be taken up ? One
motion is already before the House.

SHRI BHUPESH GUPTA: | can move a
motion. How can you say about it?

SHRI SUNDAR SINGH BHANDARI: It is
for the House to decide. Sir, how can he move
a motion ?

o TRATCTT e I
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MR. CHAIRMAN :
whether .

SHRI SUNDAR SINGH BHANDARI:
Sir, you must allow only after knowing what
the motion is about. One motion is already
before the House. The Leader of the House
has referred the question of privilege .

MR. CHAIRMAN
before the House.

SHRI SUNDAR SINGH BHANDARI:
You can discuss only one.

SHRI BHUPESH GUPTA : | am or this
motion.

SHRI LOKANATH MISRA : Sir, un less
you permit him

SHRI RAINARAIN : There cannot b. any
amendment ...

SHRI BHUPESH GUPTA : | am enti tied,
Mr. Shah, and as the Leader of th House

| want to know

. There is a motion

SHRI N. K. SHEIWALKAR: On
point of order, Sir.

SHRI BHUPESH GUPTA: Mr. Shal
the Leader of the House, has moved
motion before the House. | quite concec
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that. He has the right, and he is doing. But
that does not mean that another Member
cannot move a substitute motion.

SHRI SUNDAR SINGH BHANDARI: It is
a substantive motion. You look ewhether it is
permissible.

SHRI LOK\NATH MISRA : You cannot
receive it even now, Sir, unless it is
very urgent. Under the rule, you cannot
receive it. unless it is very urgent.

SHRI BHUPESH GUPTA : My motion is .

SHRI S. N. M.ISHRA : | want to know
*whether he had asked for your permission.

SHRI BHUPESH GUPTA : | am not
prepared to learn about rules from anybody
Sir, | say that | will be submitting absolutely
to your ruling.

Tf you think this is the only motion the
House should consider, you should say that. |
would not come in the way. | could not have
given a motion before you admitted the
original thing, namely, permission to move.
Immediately as you did it, | gave notice
seeking your permission. 'Since the
pennissjion was given, | did it. Now it is for
you to say whether | can move my motion or
not.

MR. CHAIRMAN : | rule that the Leader of
the House alone has got the right to move.

SHRI NIREN GHOSH : Why do you say
"alone" ?

MR. CHAIRMAN: We have discussed long
enough. | want to put the motion. The
question is:

"That the complaint of breach of pri-
vilege against Shri Ramnath Goenka and
the Editor, Indian Express, be referred .. .

it Foréam awt (wer waw) « o
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SHRI K K. SHAH : Editor, Indian Ex-
press and My, Goenka,

MR, CHAIRMAN : He said that.
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SHRI BHUPESH GUPTA : Your motion
may be something else. The Indian Express
must be named. A paper can be named only in
the name of its publisher. Editor and Printer.

SHRI S. N. MISHRA: May | make one
submission ? Now, one after another we are
getting into trouble because the decision is not
taken immediately. That is my humble
submission. The motion was made by the
hon'ble Shri Mahavir Tyagi ...

SHRI CHANDRA SHEKHAR : It was a
complaint, not a motion. The motion was
made by the Leader of the House.

SHRI S. N. MISHRA : All right. But the
leave has been granted to Shri Tyagi to make a
motion.

HON'BLE MEMBERS FROM THE
TREASURY BENCHES: No, no.

SHRI BHUPESH GUPTA: No. My motion
was pending. You do not seem to be giving
proper guidance. There are two motions, one
relating to Mr. Raghunatha Reddy, and
another relating to Mr. Ramnath Goenka. He
sought your permission .

SHRI S. N. MISHRA: You can speak after
me. This is one thing which | am not able to
understand. | make submission that the
honourable Mr. Tyagi got the leave of the
House to raise a question of privilege, and that
leave was granted by the House.

HON'BLE MEMBERS FROM THE
TREASURY BENCHES: No, no.

SHRr S. N. MISHRA : On that leave there
is the motion for reference to the Privileges
Committees. Now the real question is whether
on that leave, anybody can alter or change the
substance of the matter which Shri Mahavir
Tyagi wanted to raise before the House. So
my submission is that it should 'remain in the
form in which the hon'ble Member, wanted to
raise it. That is the substance of the matter.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, Sir, | have a submission to make.
My submission is that leave was
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granted to Mr. Vlahavir Tyagi by the House
to move against Mr. Ramnath Goenka. The
fl st thing is, it is not an amendment. When
you go against Mr. Ramnath Goenk; , it
automatically goes against the ‘Indi; n
Express.'

SHRI SUND/R SINGH BHANDARI :
No, no. (Interruptions) Why mention it?

o terruptions) SHRI
CHANLRA SHEKHAR : | know vyour
motion foi Mr. Goenka. Please be patient.
Mr. ClI airman, Sir, there can be no motion
agaii st Mr Ramnath Goenka unless and until
/on have a motion against the 'Indian
Express'.

SOME HON. MEMBERS : No, no. (I

terruptions)

SHRI
(Spoke).

SHRI SUND. ,R SINGH BHANDARI:
(Spoke).

MR. CHAIRMAN : Nothing will be re-
corded.

SHRI CHANDRA SHEKHAR: Mr.
Chairman, | wis submitting that if you have
to movt against Mr. Ramnath Goenka, you si
all have to bring in the Indian Express" i(s
Editor, Printer and Publisher. So, the motion
moved by the lion. Leader of he House is
quite in order. It is the exact #ay in which the
question can be brought

SHRI MAHAVIR TYAGI: Sir, only one
word. | , ppreciate the sentiments
(Interrupth is)

MR. CHAIR TAN: Please listen to me.
(Interruptions) | am giving a ruling in your
favour. Why i on't you allow me to say it ?

Dr. BH\1 M KHAVIR : Sir, Mr. Advani
has been trying for half an hour to raise a
point of ord ;r.

MR. CHAIR VvIAN : What is the point of
order ?

CH\NDRA SHEKHAR:

SHRI LAL I... ADVANI : Sir. my point
of order is this When | heard the leader of the
House love this motion and men-lion the
name of the Editor. 'Indian Express
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MR. CHAIRMAN : On that | am in your
favour.

SHRI LAL K. ADVANI: Sir, please listen
to me. My.humble submission is that whatever
the Rules may be on this, the established
practice of Parliament is that whenever there
is any motion of breach of privilege again-st
an editor, he is first given notice of the motion
and he is first given an opportunity to explain
his position before the House take™ any deci-
sion, whether they refer it to the Privileges
Committee or not. Here | have before me a
volume . . . (Interruptions) | am quoting from
Kaul & Shakdher's "Practice and Procedure of
Parliament™. It says very clearly :—

"If a newspaper reports incorrectly the
proceedings of the House or comments casting
reflection on the House or its members, the
Speaker may, in the first instance, give an
opportunity to the editor of the newspaper to
present his case before giving his consent to
the raising of a question of privilege in the
House.!"

Now that you have given consent to the
raising of the privilege motion before the
House, before the House takes any decision on
this motion, the Editor must be given an
opportunity to present his case. If, however
you uphold the objection raised by the Leader
of the Opposition, namely, that the editor of
the 'Indian Express' was not mentioned in Mr.
Tyagi's motion, then | have nothing to say.
(Interruptions) My submission is that the
Editor of the newspaper must be given an
opportunity.

SHRI K. K. SHAH: As far as Mr. Tyagi's
motion was concerned, it did not mention any
name Therefore, when you have insisted that
it should go to the Committee | accepted your
suggestion. 1 can say that the procedure of the
House is hundred per cent correct. Even in the
future if such questions arise, ther; is t"e
guidance given by this House.

Mr. Tyagi's motion did not mention any
name. What, therefore, is referred to by Mr.
Bhandari is about the notice. In the notice,
what is permitted by the House is to raise a
question of privilege about certain
statements made by Mr.
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[Shri K. K. Shah]

Goenka. Now the question raised is a question
of breach of privilege. All those who are
concerned with the breach of privilege have
been mentioned by mc.

SHRI SUNDAR SINGH BHANDARI:
Including Mr. Raghunatha Reddy ?

SHRI K. K. SHAH: No. Therefore, | cannot
mentioned only Mr. Goenka.

(Interruptions)

SHRI LOKANATH MISRA : The state-
ment of Goenka arose out of the statement of
Mr. Raghunatha Reddy. How can you take the
second statement without considering the first
one ?

(Interruptions)

ST TAFATOAW - Af To Fe WE
arzd, afafwar a7 37 F747 40279 £,
farr 7 a4 foowms faar @,
rare o et AT | e aEeA 97
3\ FATRT qrEF, w77 =i A )

wit AETATT A - THATT TEf AR
7 FETAATA (731 T a1 TTAAT AATFT
3 qafas wizg mErsaz AT gR ar
ST &FTATT ZOTT FAHRT AAT T AGAT |
TET AR ATATT T AT F FHA A
qrzez AN TET | I ATA AT AW
Fifa fs #9 FA A7 wEATA q
IR AFEr § #IiE I 7B
FEEaz TAE £ AT RFE WTAEIR AT
T4t 2 zataa ar sfEra o
F{ AT AZ TATRr AR 0 | (e
% fora amare & Fadr A= A7 9409 5
farr fomer @ mmiT 2
wt fatsw awi: 190 FT AR
dreT AR 47 Zr3A T FAAv fF 3T
HITF 000 & 307 faqr 2 1 IWF AL
q OFET AT 2
“If leave under rule 190 is granted, the
Council may consider the question...”
AT 42 T BT AT E | AE FATIA AT
qTTA THTAT AET A1 AwAl £ AT IAR
srat afzzz ww ifera oEmw F
A1 3T FT wfowre 7@ E

Ram Nath Goenka

SHRI BHUPESH GUPTA : Sir, what we
have raised here is a privilege issue arising out
of a statement. We do not prolong the
judgment as to who should be the co-accused.
That is entirely a different matter. You have
given permission to a privilege issue to be
raised and it has been raised. Now under the
rules it will be the privilege of the Leader of
the Council to move a motion of an operative
nature. He has moved a motion of operative
nature in which he, according to his right, has
named some people. We may add more names
to it or* we may delete some of them. It is open
to the House to add more names by vote, if
they like, because the motion, like any other
motion, is subject to amendment. Now. in order
to make an operative motion, one does not go
into each question. It must be concretised.
Suppose | say an editorial of a news paper
raises an issue of privilege. You allow a motion
to be admitted. Suppose in the original motion
for which | asked permission. | did not name
the editor. Does it follow that when the
operative motion comes, the editor, the printer,
and the publisher cannot be mentioned ? Either
all of them or any one of them can certainly be
mentioned. It is for this House to add to it or
delete from it. I am not questioning the right of
the House. We can certainly say that some
names can be added or some names can be
taken away. It is entirely the right of the House.
Therefore, . . . (Interruptions) ...the Leader has
precedence over the matter as to what kind of a
motion should be moved. It is his privilege in
this context. (Interruptions)

it TOAATEAN = S TH, § AT ZT
7 faae e fo et 4 it 2 f AT
7 7 ZATe qATT w1 o fAar ¥ e
wrerer i fafaer & s fao s
T T T ATAA | AT @A A FY, 7
q9E AT AT TR AT AT A T
CECCABEAIE C £ o B T i 0
WO AT FAAT A7 21 A1 397 77
fa=re g7 fFn s owwAT 30 wewT
g4t & 27 qre o7 7 F aeme fawe
TAT fAr a2 oA T oAvE § wAR
St azAfz At g @=6r A |
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T AT ¢ Mg FEAr W g fE
AT afz 7 oA fafaes FwEr ot
TN AT AATE T TH AAT F AT IR
farr & 1T @1 FWMF 9T wEET A
fAFmAr 2——15 7 3% faFmn, 39 9
T8 (RT3 T2 AT 77 719 TH 5
FZ aq fawer 2, war 2, ¥ IAw
v fafasst =80 w1 9z fafaaw
FHET FAAl 57 gl ¢ fr foa e
FFAT A Al W AT AHEET T
AT W 7 7 g@dre @ fafaes
FHAT F AeA0A AT AT é’ I(Inierruptions)

oAt A WO : ZAA AT AT AZT FAT
ar |

it AANTAY : AT, qAT ATH
Aq17 o1 =z wa7 41 sfzua oawae w0
AW AT § | A 99 fqaag 2 fr o
TAM AT TR, T ATE AT,
fagearm 2rsq @17 97 F@arT ¥
T Z | EAfA T q AMTE T AAT AEA
q fagza F=a fF e sqEarei F AW
TqFT AL AT S Z AT AT AT TH
AT AT (R TR FEeE ETE A
Zreq o a1 e 37 q@E i # q49
# A1 a1 e g 3 34w
2| zEfam @ wrrw gr fee A
fo Za12 =7 a @ & wfvw aar 957 =
FFE AWAT ¢ fF W1 AT TwSAren
TE AR AT

SHRI KRISH\N KANT: Our discus
sion should be en the basis of the motion
and in the moiion the words "Indian
Express" are mjntioned. Whenever we

take action on he basis of written words
all the persons | .'sponsible for those words
should be im Dived. Therefore, the
motion should ii elude the printer, the pub-
lisher and the t Jitor.

Secondly, it n ust be very clear that this
motion should hf strictly under rule 189 and
only the question whether the words 41
RS/70—3
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"malicious” and "mala fide" contained in Shri
Goenga's statement constitute a breach of
privilege or not, should be examined and
beyond that nothing else. The Privileges
Committee cannot become a court of law to
examine the earlier statements issued by
others .

MR. CHAIRMAN: You are making the
same points.

SHRI CHANDRA SHEKHAR : | have to
make a submission. The leave has been
granted by the House. The motion to be
moved by the Leader of the House is to be
judged only by you whether it is in order or
not. Nobody has the right to say that this
should be taken out or that should be added. If
you think that the motion by the Leader of the
House is in order, that will be acceptable to us

ONE HON. MEMBER: No, no.

SHRI CHANDRA SHEKHAR: | do not
think that the motion, is circumscribed by the
earlier complaints. That way, you also hold
that prima facie in the complaint which | have
made ... (Interruptions). | do not know how to
deal with these people.

Mr. Chairman, a third person might have
brought the question to the Times of India or
the Hindustan Times or The Statesman. If the
motion is to be moved by the Leader of the
House, he has to take into consideration all
aspects of the question or all aspects of the
complaint. It is for you and it is within your
jurisdiction to see whether the scope of the
complaint is being expanded or it is within
limit .

MR. CHAIRMAN: Shri Tyagi's motion —I
am sorry | have used the wrong word. It is not

a motion, but a complaint. Shri Tyagi's
complaint was confined to Shri Goenka . .

AN HON. MEMBER:
complaint.

It is not even a
It is only an information.

MR CHAIRMAN : . . . and I rule that in
respect of that complaint alone, the Leader of
the House's statement should be accepted. But
as other hon. Member have given notices of
complaints, it is there right also to press them.
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SHRI BHUPESH GUPTA: | think the
Leader of the House should accept this
suggestion,

SHRI S. N. MISHRA : Ona point of
order.

SHRI CHANDRA SHEKHAR: 1 am
pressing for my complaint.

SHRI SUNDAR SINGH BHANDARI:
Have you disposed of one question ?

MR. CHAIRMAN : First | want to put Shri
Tyagi's motion. The question is :

"That the complaint of breach of pri-
vilege against Shri Ramnath Goenka be
referred to the Committee of Privileges with
instructions to report to this House before
the end of the next session.”

The motion was adopted,

SHRI CHANDRA SHEKHAR: 1 also rise
to speak.

(Interruptions)

SHRI S. N. MTSHRA : Sir, on a point of
order.

CHANDRA SHEKHAR : Mr.
. (Interruptions)

SHRI
Chairman, Sir ..

MR. CHAIRMAN: He has a point of order.
I will listen to him and then | will listen to
you.

SHRI S. N. MISHRA: This point has been
disposed of now and my submission is that if
anything has to be taken up, it should be taken
up after the lunch hour.

SOME HON. MEMBERS: No.
(Interruptions)

SOME HON. MEMBERS : Yes.
(Interruptions).

CHANDRA SHEKHAR: Mr.
... (Interruptions).

SHRI
Chairman, Sir.

Sir, have | got your permission ?

MR. CHAIRMAN: Now, is it the wish of
the House that the proceedings will continue ?

Ram Nath Goenka
SOME HON. MEMBERS: Yes.
MR. CHAIRMAN: The proceedings of the
House will continue.

SOME HON. MEMBERS: Yes.
(Interruptions)

SOME HON. MEMBERS: No.
(Interruptions)

st Ty 2 Hee, feETEa
A, e
SHRI MANUBHAI SHAH: Division,

please . . . (Interruptions)

MR. CHAIRMAN: AH right.
(Interruptions)

MANUBHAI SHAH .
(Interruptions)

SHRI . Wk

have aright . ..
MR. CHAIRMAN: Please sit down.
ot TwAroaer: frEE, e,
AT FAAT 47 FT AT A7 AL E AT
&f

MR. CHAIRMAN: Those who want to
continue the proceedings, will kindly stand up.

(Interruptions)
SHRI MANUBHAI SHAH: It cannot be.

(Interruptions)

SHRI SUNDAR SINGH BHANDARI: It

cannot be. Divide the House.
(Interruptions)
SHRI MANUBHAI SHAH : Divide the
House.

(Interruptions)

SHRL M. M. DHARIA : Let us take up
after lunch .

( Interruptions)
i v e aET § A o9
F fao g1 9 ifam )

SHRI BHUPESH GUPTA: My sub-
mission i;, Sir. . (Interruptions)

My submission is. Sir ... .
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(Interruptions)

MR. C HA RMAN : The House stands
adjourned til! quarter to three.

The House then adjourned for
lunc i at fifty-four minutes past
one of the clock.

The I-lou™ i reassembled after lunch at
quarter to t* ree of the clock. MR. CHAIR-
MAN in the ‘hair.

SHRI CH\NDRA SHEKHAR: | want to
make it Miite clear that | have nothing
against the i-ditor of the 'Indian Express'
personally. My doubts are that if you do not
include he names of the Editor, Printer and
Pub isher of the 'Indian Express' in the motii
n. it may be perhaps incomplete a id Mr.
Goenka may say that he did not r iake any
statement at all and this was pul lished in the
'Indian Express'. Some friend' on the other
side said that othei papers have also
published this statement. | ha e not seen this
statement in the other papers.

SHRI NIHEN GHOSH: It was in the
'Statesman™ ind the ‘'Hindustan Times'

SHRI C IANDRA SHEKHAR : My friend
Shri -Jiten Ghosh says that the Statesman a
d the Hindustan Times have also ptiblishi d
this statement. In view of the scope oi the
function of the Privileges Committee | hope
the Committee will take into eonside ation
all these aspects and if they think f . they will
include the Editor. Printer and i'ublisher of
the Indian Express also. | make this
statement only to put on record a that Mr.
Goenka, who is the main mischief maker
may not get the pretext of n it having issued
the statement. So | am in istent that the
Editor. Printer and Publishe < of the 'Indian
Express' should also be incli'dpd.

MR. CHAIRMAN: The Committee may
take note 0> this.

SHRI S. S MARISWAMY: Mr. Goenka
started his newspaper career in Madras. He
had fought gainst the British and he may
fipht with \ui also.
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PAPERS LAID ON THE TABLE

|.THE SOUTHERN STATES (REGULATION OF
EXPORT 01 RICE) AMENDMENT ORDER,
19711

ILTHE MANIPUR FOODCRAINS (MOVE
MENT) CONTROL (AMENDMENT) ORDER,
1970

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA): On
behalf of Shri Annasaheb Shinde. | beg to lay
on the Table, under sub-section (6) of section
3 of the Essential Commodities Act, 1955, a
copy each of the following Notifications (in
English and Hindi) of the Ministry of Food,
Agriculture. Community Development and
Cooperation (Department of Food) :

(i) Notification G.S.R. No. 1228, dated the
25th August 1970, publishing the Southern
States ( Regulation of Export of Rice)
Amendment Order, 1970. [Placed in Library.
See No. LT-4165/70],

(it) Notification G.S.R. No. 1263, dated the
28th August. 1970 publishing the Manipur
Foodgrains (Movement) Control
(Amendment) Order, 1970. [Placed in
Library. See No. LT-4166/ 70].

STATEMENT BY MINISTER RE PRIVY
PURSES AND PRIVILEGES

THE MTNSTER OF FINANCE (SHRI Y.
B. CHAVAN) : Sir. | lay on the Table
a statement regarding Privy Purses and
Privileges. [Placed in Library. See No. LT-
4167/70]

SHRI BHUPESH GUPTA (West Bengal):
It should be read out, otherwise we should
be given time.

SHRI GODEY MURAHARI (Uttar Pra-
desh) : We do not know what it is.

THE LEADER OF THE OPPOSITION
(SHRI S. N. MISHRA): We would like it to
be read out.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : | would request the Minister to read
it.

SHRI S. N. MISHRA : We would like it
to be read out



